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(2024) 05 TDSAT CK 0031

In the Telecom Disputes Settlement And Appellate Tribunal

Case No : Cyber Appeal No. 4 Of 2020 With Misc Application No. 46 Of 2020, 
297 Of 2022

Icici Bank Ltd APPELLANT

Vs

Raja Uttam Kumar RESPONDENT

Date of Decision : 08-05-2024

Acts Referred:

Citation : (2024) 05 TDSAT CK 0031

Hon'ble Judges : Ram Krishna Gautam, Member

Bench : Single Bench

Advocate : Anand Shankar, Siddhath Kausal

Judgement

1. Case taken up. Learned Counsel for both side are present.

2. Learned Counsel for Appellant mentioned that decretal amount, along with
interest had already been deposited. Stay order is there. Some compilation of
judgement is to be filed and produced before this Appellate Tribunal, for
apprising about the lack of jurisdiction with Adjudicatory Authority in adjudication
of matter under hand.

3. This has been opposed by Learned Counsel of Respondent with this contention
that on this ground itself, time was taken and decretal amount deposited, is not
in the hand of Respondent.

4. List the matter on 12.07.2024 "for argument in this Cyber Appeal".
Judgements, to be complied, is to be filed, after exchange to other side, in
between.
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